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M. Laleppa ' .+ Applicant.

Vs

i. The Sr.Divl.Personnel Officer,
SC Rly, Guntakal,
Anantapur District.

2., The Divl,Railway Manager, _ g
SC Rly, Guntakal,
Anantapur District. . .. Respondents.

Mtss Sarada for

Counsel for the Applicent
o ' Mr. P.Krishna Reddy

LY

Counéé; fcr the Respondents. : Mr., V.Rajeswara Rao, aad1,ccsC,

CORAM:

THE HCN'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)
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Qgggiggéé? (Per Hon'ble Shri R.Rangarajan, Member (Admn.)

Heard Miss Sarada for Mr.P.Krishna Reddy, learned
counsel for the Applicant and Mr.V.Rajeswara Rao, learned ,

counsel for the respondents.

2. The applicant in this OA joined as ELR Khalasi
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. .
he attained temporary status. He was regularised ¢ a Watchman

in Group-D in the year 1978,

3. On 05-01-1971 it is stzted for the appligant ﬁhat

a Medical Certificate bearing No.REC 440/21 was issued by the
Medical Officer, Guntakal zeccording to which of th;?iggiicant

was assessed as 25 years. However in the SR of the applicant
which was opened on 26=10-1972 the date of birth was recorded

as 01-07-1940. The applicant put his thump impression aSi{,ell

as signed the same as having accepted the date of kirth a5 i;
01-07-1940. It is not understood why the reilway authorities

dicd not question him in regard to the medical certificate issued
by the Medicsl efficer, Guntakal gtating his age as 25 asign v
€-1-1971 and the recorded date of birth in the SR. It is-the
rpsponclbillty of the respondent= to cross check the age so that
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theIr=ven #s-discripency et g8 later year. The reason for not
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cross checking has not been explained zt all in the reply alsof

J%xcept stating in para-4 thzat the medical certificate issued

by the Medical Officer has no releyance to consider for
alteration of recorded dzte of birth of the applicant in the
SR. This remark is very unsatisfactory.

4, The applicant submits that he studied;7th class. 1t

ie not understcecd in which school he wasstudied. However, the
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certificate issued _¢ Annexure~VI £9 statehthat his date of

birth is 1-7-1946 {gs) signed by the Principal of Government

-

»@hnior College, Uravgkonda. It is not understood whether
the rewords of the applicant when he studied in that school
much earlier to 1968 yas available or nct. This is a point

the applicat should gatisfy the respondents,

5. The present NA {c Fil-o =£-.. _
from 1-7-40 to 1-7-46 relying on the medical certificate and

the school certificate as indicated above.

6. The BA has been filed without any degails., If the TC
was available with the applicant on the date he joined railway
gervice he could have produced the same mn[iggarding his date
of birth correctly in the SR. When the Doctor has given a
Al bl
certificatiLas 25 years s on 5-1=71 the respondemts should
have cross~checked the age as entered in the SR and the age
as certified by the Medical Officer. The railway authorities
fail.a to cross check the same., After a lapse of over 25 vears
the applicant now filed this OA for alteration of date of birth.
In view of the lapses of both the sides éﬁ:ﬁéihﬁéa°9ut}above:no
[ POsitive direction can be given in this OA. Iths for the

department to once again peview the yarious documents and érrive

at a final decisicn. The applicant should assist in getting the

¥Fecords s required by the department so as to enable the authorites

to take a final decision in this case. .

i~ !
7. In view of what is gtated above, R-zé?irected to
decide the correct date of birth of the applicant on the basis
of various records and the records to be submitted by the

applicant keeping due noteitof the observations made by me as

above.
8. The OA is ordere¢ accordingly. WNo costs.
(R. Rangarajan)
Member (Admn,} . q ~
Dated : The Olst August 1996. ﬁw; - L
TDictated in the Open Court) "?ﬁ*h T
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The Sr. Divisienal Persennel Officer, s,C, Rallway, Guntakal
Anantapur Distriet,

The Divisienal Railway Manager, Seuth Central Railway,

. Cuntakal, Anantapur District.

One cepy te Sri., P.Krishna Reddy, advecate, CAT.'Hyd.
One cepy to Sri, V,Rajeswar Rae, SC fer Rlys. CAT, Hyd,

One cepy to Library, AT, Hyd.”

One spar= Copy.
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